Li sted on :
Court No.
ltem:

SECTI ON\- [

I N THE SUPREME COURT OF | NDI A
CRIM NAL APPELLATE JURI SDI CTI1 ON

PETI TI ON FOR SPECI AL LEAVE TO APPEAL(CRL.) NO 993 OF 2014

STATE OF U. P. ... Petitioner(s)
VERSUS
LATOORI & ANR. ... Respondent (s)
OFFI CE REPORT ON DEFAULT

It is submtted that an office report for directions
dated 9t" March, 2016 in the matter above nentioned was |isted
before the Hon' ble Judge in Chanmbers on 11th April, 2016 when
Hi s Lordship was pleased to pass the follow ng order

“Learned counsel for the petitioner prays for

and is allowed three weeks' tine to take steps in

the light of the office report dated 09.03.2016."

It is further submtted that Counsel for the Petitioner
has not filed an application for deletion of Respondent No. 2,
so far.

The office report on default in the matter above
mentioned is listed before the Hon' ble Judge in Chanbers for

orders.

DATED this the 12th day of May, 2016.

ASSI STANT REG STRAR
COPY TO

M. C D. Singh, Advocate
A- 394, Defence Col ony, New Del hi-110024
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